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STATEMENT CORRECTING REPLY
TO U.S.Q. NO. 2376 DATED 8.8.83
RE-SETTING UP OF A BODY TO
CHECK PRICES, ADULTERATION
AND BLACKMARKETING.

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M.S, SANJEEVI RAO) : Sir,

AUGUST 22, 1983
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I invite the attention of the House
to the reply given to the Unstarred
Question No. 2376 in this House on the
8th August, 1983, This Unstarred
Question No. 2376 by Shri P.M. Sayeed
refers to the setting up of a body to
check prices, adulteration and black-
marketing. On the same day (8th
August, 1983), another Unstarred
Question No. 2468 by Shri B.V. Desai
was alse answered in this House. The
wording of Qucstion No. 2468 by Shri
Desai  is similar to the wording of
Question  No. 2376 by Shri P.M.
Sayeed ; but the hcading of Qucstion
No. 2468 by Shri Desai specifically
refers to '‘formulation of Consumer
Protection Council”. While the Govern=
ment has decided to set up a Consumer
Protection Council, there is no proposal
to set up any other committee or body
to study the schemes to check price rise,
adulteration. blackmarketing and other
related problems. In view of this, while
the reply to Unstarred Question No.
2468 by Shri Desai was.in the affirma-
tive, that to Question No. 2376 by Shri
Sayeed was in  the negative. After
checking up the wording of both the
Questions, it is felt that both of them
Presumably refer to the formulation of
Consumer Protection Council. Hence
the reply given oa the 8th August,
1983 to Unstarred Question No. 2376
is revised as follows :—

(a) Yes, Sir. The Government are
considering Lo set up @ consumer protec-
tion council with the object of providing
effective protection to the consumer in
the matter of guality, quantily and price.

(b) No, Sir.

(¢) The Government are considering
to appoint representatives of five State
Governments and two Union Territories
on the Consumer Protection Council in
ycarly rotation.

(d) The consent of all the MPs
nominated o1 the Council has recently
been received and the Council will now
be constituted soon.

(¢) The Council, inter alia, would
suggest measures to curb unhealthy prac-
tices in the trade. These are likely to
reduce the price rise and blackmarketing
to a great extent.



